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Raipur, the 17th February 2003
NOTIFICATION
No. F-10-122003/CT (R YV {LF).— In excrcise of the powers conferred by clause {a) of sub-section (13 of Section

of the Indian Stamp Act, [399 (No. IV of 1899) the State Government herehy remits the stammp duty chargeable on un
affidavit affirmed by a member of backward classes, with ¢ffoet from 15t April 2003

By order and in the nume of the Gavemnor of Chhattisgarh,
K. R. MISRA, Deputy Secretary.
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Ruoipur, the 20th March 2003
NOTIFICATION
No, H- I I®200UCT (R¥VA13).—In exercise of the powers conferred by clause (ay of sub-siction (1} of -

Seetivn § of Indian Stamp Act, 1899 (No. 2 of 1899), the State Goverament hereby makes the following further
amendment in this depariment's notification No. F- W/ 192002CT (R)/V/(30), Dated 27-3-2002, namcly -

.
AMENDMENT -

(137 1In the said notificarion, after the words “any semi-government organisation or” the words "privaie land
- awner" shall be inseried.

{2} In the said notification, existing explanation shall he substituted by the following explanation, namely -
Explanstion :-
(i For this purpose "New Industries” means such small industrial units which have caphial investmuenl uplo
Rs. | crore, and gone inte production om ot after [-11-2001 and such is certitied by the Commissicner,

Industries or officer avthorised by him for.exemption from the payment of stamp duly.

{iil Noexemption from the payment of stamp duty shall be granted on such documents wherein concerning
party has paid the stamp duty prior to the date of publication of this natification in the Gazeue,

{iiiy The said notification shall deemed to have come into force with clfeet from 1-11-2001.
By order and in the name of the Governor of Chhattisgarh,

K. R MISEA. Depuly Secretary.
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Raipur, the 7rh June 2813
MOTIFICATION
No, F- 1O 2002/CT (R)V (55).—In exercise of the powers conferved by clause (a} ol sub-scetion (1) of Seetion 9
ol Indian Stamp Act. 1899 (No. 2 of 1899), the State Government hereby makes the [ollowing further amendment in this
department's notification Mo, F- LV [972002/CT (RN (32, dated 27-3-2002, namnely ' —
AMENDMENT

1. Inthe said notification, after the Tgures and words "(14) film city and muliiplexes in entertainment secior primarily
o promote regional cinema'’ the words "and all other new small scale industries” shall be inserted.

2. Inthe said notificadion, existing explanation shall he substiluted by the (llowing esplanation, namely-—--
Explanation :—

For this purpose "Small Scale Industries” means such industrial units, which have capilad mvestingnt op o Rupees
one crove, and started production after [-11-2001. On the basts of this, Commissioner, Industries or an oflieer suthnrised

tiv him shall issue a certificate for the sxemption fromn payment of slamp duty 10 concecring unit.

By urder and in the natne of the Goverfior of Chhattisgarh,
K. R. MISRA, Deputy Secretary.
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Raipur, the Xed July 2007
NOTTEKATION

Mo F-108 520030, T, (RWV (6R).. - 1n exercise of the powers coplermed by clgse (2) of Sub-section (1)
af Section 9 of [ndian Stamp Act, 1899 (No. 2 of 1899 e Swte Governmenl hereby exempts stamp duty
on instrumenes chirgeatde under aricle 6 obf schedole 1-A of said Acl execuicd by new small scale ndustrial
uoits for oblaining leanfadvance from banks/ginancing imstitrions e the poepose of estahlishing industey for
a pertod of three vears from the date of their permnanenl regiswswion with the Industries Depariment and For
this purpose certificate issued o small seale industry (such indostrial unies which have capital tvestinenn wpio
Rs. | Crored by Commissioner. Tndustrics or an officer authorized by bim shall be accopted.

2 This potification shall come into force with effect from 15t August, 2003,

By order and in the pame of (he Governor of Chhattisgarh,
K. R. MISRA, Deputy Secrelary.
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Raipur, the 23rd Fuly 2003
NOTIFICATION
No. B-IS62003/C. T. (RyV (69).—In exercise of the powers conferred by clause (a) of Sub-section (1
of Section B of Indian Swmp Act, 1899 (No. 2 of 1899), the State Government hercby makes the fullowing
fucther amemdment in this department's notification No, B-6-V-S-T-90, duategd 2%-12-1990.
S _ AMENDMENT

On agre:ements relating to deposit of title deeds, pawn and pledge, reduces the stamnp duty chargeable wnder
Artical & (2) (A} of schedule 1-A as [ollows -

0.5 percent of the amount secured by sech deed, subject i 2 maximum of fity thousand rupecs.”

2. This potification shall come into force with effect from 1st August, 2003,

By order and in the name of the Covernor of Chhartispath,
K. R. MISRA, Depoty Scoretary.
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Baipur, the Ist August 2003
NOTIFICATION

No, B I01920024CT RBWY (720 —u exercise of the powers conferred by clanse {a) of Sub-Section (1)
of Section 9 of the [odian Stamp Act, 1899 (No. 1T of 1809} the State Government hereby cancels the deparunent's
notification No. E-10419/2002/C. T, (RYV (55) dated 7-6-2003 and makes Further amendments in the departinent’s
notification No. FLO/LS/20024C. T, (RYV (32) dated 27th March 2002, pamely -

AMENDMENT

1. In the said notification, aiter the figures and words {143 flme-city and molliplexes in entertaimmnent secior
primarily io promoic regional cinema” the words "and all other new small scale induskries” shodl b mserted.

-2 In the said potification, cxisting explanation shall be sehstitated by the fonowing explanaiion,
namely -

Explanation :- (1) For this purpose "New Industry” means an industrial ynit which Lias oot gone 30 0 produciion
before [st November, 2001 and for the cxemption from payment of Stamp-duty, so certified
by the Cowumissioner, Industries, or an officer autharized by himn in (he cases of small scale
indusiries, major/medium industries. "small-scale industries” means such industrial units,
which have Capital investment up o Rupees onc crore (includes plant and tachinery).

() This notification shall come in to force from Tth Jume, 2003,

By order and m he name of the Governor of Chhatisgarh,
K. E. MISRA, Deputy Secrelary,
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Raipur, the 1dth August 2003
NOTIFICATION

No. F-104552003/CT (RMY (75).—The State Government, hereby rescinds this Department's notification
No. F-10/3572003/CT (RYV(68), Dated 23-7-2003 and in place of it issues a new netification as under :-

In exercise of the powers conferred by clamse (a) of Sub-section 9 of Indian Stamp Act. 159 (No. 2
of 1899) the State Government hereby exempts stamps duty on instruments chargeable under articls 6 of schidule-
1°A" of the said Act executed by new small scale industrial units for obiaining loan/advance from banks/fnancing
institutions for purpose of establishing industry for a period of three years from the date of thejr regisirion
with 1he Industries Departmenl, For this purpose certificate issued %y commissioner ndusties or an officer
authorized by him to such small scale industrics, which have capita! investment up o Rupres Ome Crore in
plant ang machinery, shall be acceplad.

2, This notification shall come into force with effect from Ig1 August, 2003,

By order and in the name of the Governor of Chibattisgarh,
K. E. MISRA, Deputy Secretary.
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Raipur, the 148 Auguse 2063
NOTTFICATION

No. F-10/192005CT (RVY (76).—In excreise of the powers contered by clanse (a) of Sub-section 9
of ludian Stamp Act, 1899 (No. 2 of 1809 the Sute Govermanent hereby rescinds this Depanment’s notification
No. F-IW1S2002/CT (RMWVATL), Dined 1-8-2003 and makes further amendments in Usis department's noni(icadun
No. F-ADARM02/CT (RIVAIZL dated 27th March, M2 namely -

AMENDMENT

1. Tn the satd sioGfication, after the fipures and words "(14) (ilm city and multiplexes in entertainnient sector
primatily 4 promote regional cinema” e words "and all other new smafl scale industries” shall be inseroed,

2 I the said notification existing explanation shall be substituted by the following explaration. namely ;-

"Explanation -For excmption of stamg duty o certificate, issued to smull scale industries, major and miaor
industrics by the Commissioner. Tndustrics or an officer guthorise by him, shall he aceepted. Sroall
scale imdustry means such industrial ymit which have capital invesiments up i Rupees Oue Crore
in plant and machinery amd started production aiter 1st Novembern, 20017

3. This notification shali eume tnle Toece with effect from §st Augast, 2003,

By order and in the name of the Governor of Chhuwisgach,
Ko R MISRA, Depuly Secretry.,
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